IN THE CENTRAL ADMIIISTRTIVE TRIBUNAL:HYDERABAD iBENCH
AT HYDERABAD

0,A,N0.1055/92 - Date of Order: 11-12,92

Between !
K.Satyanarayana(alias) :
Anjaneya Sastry .« Applicant

by

[
L
1
|

Sr.Superintendent of Post Offices i

and

Eluru +. Respondent
W.G.District ’

Counsel for the Applicant : Mr C.8iva Subﬁa Rao
Ccunsel for the Respondents { Mr NR Devraj |
CORAM: - |

-
S

HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER {JUDL

(Order as per Hon'ble Shri T.Chandrasekhara Redd%
Member(Judl.)) E

This is an application filed under Sectiq% 19 of

the Administrative Tribunals Act to direct the-réspondent
to permit the applic nt herein to hold the dusl ﬁ@st of
EDBPM and Village Administrative Officer of Taduvgi
village and also to pay the pay and allewance dug to the
applicant for the months of September,October andéNovember
1992 and pass such other orders as may deem fit and proper
in the circumstances of the case, |

The facts giving rise to this OA in brief||may be

stated as follows:

The applicent at presént is working as Village

Administrative Officer., The applicant has been cbntinuously

i
working as EDBPFM since his appointment in 1976. ijAccording

to the applicant, theSuperintendent of Post Offic?s,Eluru
had asked the applicent aieeer to resign one of tbe posty

which the applicant is holding. It is the grievance of the
’“fkﬁoﬂ&; Aty et

aprlicant that he 1s rot paid his pay and allowaﬁTes for ths |

3 (\L -

months September-November, 1992, So, the present ﬁA isH/

for the seid relief as indicated above. ee 24/
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On 2.12.92, we have heard Counszel for the apglicant

RN 1 f
{Pr C.Sivas_Subbarac and Counsel for the respondents Mr NR Devraj

in detail.

In this OA, we are not concerned with the post of
Village administretive Officer of Taduvai Village, which the
applicant is holding w.e.f., 1.2.92., We are concerned cnly with
the post of EDBPM which the applicant is holding for;lthe
Taduvai village. It is the con tenticn of the learndd counsel

for the aprlicant ghat the applicant is holding theupost of
tha

EDBEPM, Taduvai village from the year 1976 andltheie
cannot ke any objecticn by the respondents for centinuing
in the said post and so direction ig liable to be given to the
respondents to allow the applicant to continue in the
saild post and pay the applicant pay ané allowances oé the post
of EDBPM, Taduvai village which the applicant is holding. ¢

A copy of the appcintment order issued to the arplicant
for the post of EDBPM, Taduvai village is Annexure II to the QA, ||

which reads as follows:

" INDIAN POSTS AND TELEGRAPHS DEPARTMENT
Office of the Sr.Superintendent cf Post Cffices,Eluru|Dvn,Eluru

1
Memc No.B.10/564 dated at Eluru the 28-7-1978
= CRDER

Sri Kalluri Satyanarayana

is provisionally appointed to act as Extra-Departgentsl Branch

Postmaster szt Taduvai B.C. in account with Jaﬁg:rejdigudem S.0:
with effect from 16.7.78(F/N) in the vacancy csused due to
completion cf 65 years of age by Sri KVS 2ppa Rao.
Sri Kalluril Satysnarayasna is hereby informed fthat his
services can be terminated at  any time hiﬁhout givirng any
nctice of assigning any reasons."

A copy of this memo it issued to:

1. Sri xx XX XX XX 3 X%
2, b s XX XX XX XX X
3. XX XX XX XX X3 bid3
o
. T . . . DO - L
(emphasis is cure) Sr.8uperintencentt @ Post 0Of
Eluru Dvn,Eluru \
- .c.—F - >
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From the said sppointment. order, it is gu

that the spplicanthas been appointed on adhoc/pfovisioﬁal

basis, Sc, as the applic nt has been appointed

provisicnal basis, the applicant has no rightl
' ' |

in the s=aid post and the applicant continué

can

post till his services are terminated.
L

appointed

point out that xkz an employee who is

provisional/adhoc basis does not have a right to
in the post and his appointment ceases

the date, a regular incumbent assumes charge oft

et -

till the services of the applicant are validly tﬁrminated.

So, the respondent, has certainly got a fight XB|

|
to £ill up the said post of EDBPM, Taduvai villl

regular pbasis in which case, the applicant has tb
to the regular incumbent. It is also.open to thé
to terminate the services of the applicant for va

and alsc make adhoc appointment for the same pos%

[N ]
said vecancy is filled up on regular basis as per

rules. 1
Ag the applicant does not have a right té
in the said post of EDBPM, Taduvai village, as his

is not on regular basis, the applicant is not ent

\

relief

village andhence, this prayer of the applicant is

|
. |
be rejected and is accordingly re jectec,

Vraae
If the services of the appilcant ase not

and if the services of the applicant as EDBPM, Tadu

only on

It is néedless to
continue
to be efféctive from
jepost or
either

age By on

1id reasons

that he is entitled to hold the post of ED@PM,Taduvai

derminated

ite evident|

i
toe cont1nge|

in the

on

give way

rerondents

till the

recruitmenti
continue in |
appolintment

|
itled for th%

liable to

vai village

had been taken by the respondentﬂ the respcndent lis hereby
|
: !
directed tc pay the nay and allowances to the applicent in
accordance with the rules for the pericd from September
i
i
to Novenber, 1992 and :lso for the future period tilll his
services are terminated. : B
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0A disposed of accordingly with the above said directions

T —— =

at the admission stage itself, leaving the parties tolbear

their own costs,

s Chednt ve \4\.-_»-__7',: F
(T.CHANDRASEKHARA | REDDY) £
Member(Judl,) '

Dated: ' li * Dpec.,1992

mvl | ' q
| Deputy Registrs

Copy to:i=-

!
1. Sr. Superintendent of Post Offices, iZluru, West Godavapi Dis

2; One copy to Sri. C.Siva Subba Rao, advocate, 12=13-67,
Tarnaka, Hyd.

3, oOne copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

4, One spare cOpPY.
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IN THE "CENTRAL ADMINISTRATIVE ‘CRIBUNAT
CHECKED BY - APPROVED BY
‘ HY¥DERABAB~BENCH

HYDERABAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH; AT HYDERABAD

THE HON'BLE M ‘ . V.C.
AND
THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)
. A - .
THE HON'BLE MK.T,CHANDRASEKHAR REDDY:M(J)
AN{D .
THE HON'BLE MR.C.J.| .ROY.: MEMBER(-JULL)

Dateds /f.// L/.. 1992

ORBER/JUDGMENT 3

Re#s/~Cuba/MivhyNou__

4

in.. .
0.a.No, . 0557 G2
T-;-I—“r.:“l\'f‘o*. S (W.P.NOw oo )

Admitted and Intérim pirections issued

Allowed 7
ﬁéposed of with directions /\
Dismiss _ '
Dismisse as with drawn
Dismissed Xor default
M.4.Ordered/Rejected

NG ‘order as to costs.
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